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ORDER
(DATE OF HEARING: 13.5.2008)

The petitioner, NTPC Limited has made this application for approval of
revised fixed charges in respect of Vindhyachal Super Thermal Power Station,

Stage-l1 (1260 MW) (hereinafter referred to as “the generating station”) after



accounting for the impact of additional capital expenditure incurred during 2004-
05, 2005-06 and 2006-07, based on the Central Electricity Regulatory
Commission (Terms and Conditions of Tariff) Regulations, 2004 (hereinafter

referred to as “the 2004 regulations™).

2. Heard the representatives of petitioner and the first respondent present.

3. In the light of the submissions made at the hearing, certain additional
information is still needed from the petitioner. The petitioner is accordingly
directed to submit the following information latest by 30.6.2008, with advance

copy to the respondents.

(1 A certificate to the effect that the expenditure sought to be
capitalized does not include any outstanding dues or undischarged
liability; or in the alternative, the details of undischarged liability

included in additional capitalization, as the case may be;

(i) A certificate to the effect that all assets as per gross block as on
1.4.2004 and the assets now sought to be capitalized were in use,
as on 1.4.2004, 1.4.2005, 1.4.2006 and 1.4.2007; and in case any
of the assets other than assets detailed in the petition, was not in
use or was unserviceable, the list of such assets along with other
details, such as, the capital cost, date on which assets were taken

out of service and cumulative depreciation recovered,;



(i)  Segregation of the additional expenditure sought to be capitalized,
including works under R&M, under various heads in terms of

Clause (2) of Regulation 18 of the 2004 regulations;

(iv)  Details of the gross value of assets to be decapitalized, along with
cumulative depreciation recovered in respect of assets like switch

gear and circuit breaker;

(V) Clarification regarding decapitalised value of replaced/old assets
like modern PLC base control system, SWAS panel, turbine

vibration measurement system, recirculation valves etc.,

(vi)  List of the items/assets like construction machinery, IT and
communication equipment, hospital equipment, vehicles etc.,
amounting to Rs.255 lakh, not allowed to be capitalized by the
Commission during the period 1997-2004, along with necessary

details; and
(vii)  Sources of financing of additional expenditure, along with all

relevant details of debt, if financed through loans.

4, The respondents may file their response, if any, on the information to be

filed by the petitioner, latest by 25.7.2008.



5. The petitioner is also directed to submit soft copy of the petition along with
all formats in Word/Excel sheets and formulas etc., while filing the information

being called for.

6. List the matter on 12.8.2008.
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